IN THE CENTRAL ADMINISTRATIVE TRIEUNAL HYDERABAD BENCH HYDERABAD.
0.A.NOj} BQIfof 1 993}

Betwaen | pated: 8.11.1995.

1. Macherla Venkatrae. 9. K.Tripuramba.
10. U.Pramedla Rani.

2. Kintali Srinivasa Rae. 11. L.V.Rajeswararao.
3, Petnuru Kailasa Rae, 12. G.Jagadeeswararao.
4, Khandyana Genvida Rae. ii: g.g:gg;g::::;frae.
5. Geuda RadéndrSE?%saé?ﬁa;;3§{11§. Yagati Jejamma.
6. M.A.Muralidhara Rae. oo L:_;p:;l;;}
T« U Venkateshwara Rao. And Applicants.

8. 8.K.S.V.Adinarayana.

1, The Unien ef India represented by the Secretary, Department
Telecommunicatians. Sanchar Bhavan, New Delhi.

|
2. The General Manager, Telecemmunications, Telecom Area,
' yvisakhapatnam,

3, The Telecom pistrict Engineer, grikakulam,
4, The Superintendent In Charge, Central Telegraph Office,

Srikakulam,
5. The Chief General Manager, Telecemmunicatiens, A.P.Circle,
Hyderabad.
ese Respendents
ceunsel fer the Applicants :+ Sri. T.V.V.S.Murthy
ceunsel feor the Respendents ¢ Sri. N.V.Ramana, Addl. cGsc.
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|
|

Hen'ble Mr, A.B.Corthi, Aadministrative Member

COntd:..-z/—



Cepy te:=- _ .

1.

2.

3.

L L]
(¥
L L]
x

The Secretary, Department ef Telecemmunicatiens,
Unien ef India, Sanchar Bhavan, New Delhi-001.

The General Manager, Telecommunications, Telecem

Area, Visakhapatnam, |

The Telecem District Engineer, Srikakulam.

4. The Superintendent In Charge, Central Telegraph
Office, srikakulam,
5. The Cchief General Man ger, Telecommunications, AP,
Circle, Hyderabad-001l. |
‘6. One cepy tesri. ?,V.V.S.Murthy, advecate, CAT, Hydm
|
7. One cepy te EXbx Sri., N.V.Ramana, Add}. CGS5C, CAT,
Hyd.
8., One cepy te Library, CAT, Hyd. -
9. One spare cepy. oo
Rsm/-
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C.A.NO,.1324/95 . e Date of Oxder: 8,11,55

X As per Hon'tple shri A,B.Gorthi, Member {(Admn,) X

L S

All the applicants herein were initially recruited
asReserve Trained Rool Office ASsistants, Teiegraph Assistants
and Telegraphiégs and wére later regdiérised. Their plea
in this OA is for a direction to the respondents to give
them Productivity Linked Bonus (P.L.Bonus) for the period
that they have worked as RTPS.I Learned counsel for the
applicant has drawn my atteﬁtion to éTdecision of this Bench
of this T;i@uqai in . 0A,611/94 dated %1.5.94 wherein the
applicants who were similarly situatgd as the applicants in

the present OA,

2. Ilearned standing counsel for the respondents states
that éimilar order can be passed in the present case also and
the respondents be allowed to verify the facts stated by the

applicants in the CA and take appropriate action,

3. In view of the above this 5A is allowed at the
admission stage itself with a direction to the respondents {
to grant the applicants the benefit of P.L.Bonus provided tﬁe
applicants satisfied all the requirments as stipuiated in the
various decisions of the Tripunal, The respondent%éhall

comply with this order witnin a period of 3 months from the

g
{ A,B.GORTHI )
)

- Member {(Adnmn,

date of communication, No costs,
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Dated : 8th November, 1995 ﬁ A~
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TYPED BY CHECK™S 777 .
COMPARED BY Caprrovy v N
' IN THE CENTRAL ADMINISTE WIVL 4 TH 0%
K L HYDERABRD BE™CH AT B "V37,

HON'BLE MR. A.R. GORTHI,.ADﬂIHIST-R—
TIVE MEMBER. '

HON'BLT MR.

E .

JUDICIAL MEMELR.

S

™~

\_./
R/JUDUEVEwT-

DATED: '§Di‘l 1995,

M.A./R.A./C.ﬁrmqr, o e
3 . N
o.a.mo. | %2-Y 4>

T.A.NO. . (W.P.NO. o

T

AD&?TTED AND INTERIM DIRECTIONS -ISSUIN.

<« —ALLOWED.

) . ' . DISPQ3ED OF WITH DIRECTIONS. >

K a

DISMISSED.
DISMISSED AS WITHDRAWK.
DISMISSED FOR DEFAULT. S

ORDERED/REJECTED.

.
NO ORDER AS TO COSTS.

* *
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